0A 1607 of 1997

‘when the hatter was taken up for hearing. lis. U.Sanyal, Ld. Ceunsel
for the official respendents is present., ‘

}IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
! CALCUTTA BENCH

Present

(1]

Hen'®le Mr. S, Biswas, Administrative Memper

Hon'lle IMr. Nityananda Prusty, Judicial :lemser

Sk. Salimuddin

1/® Defence

|
rexr the Abplicant s None
|

Feor the Réspondents: Ms. U. Sanyal, Ceunsel

i Date of Order : 15~-03.2064
| .

ORDGZEZR

MR, NITYANANDA PRUSTY, JM

Nawody appears en eehalf ef che applicant even en seconij 

call. Thé applidant himself is alse mot pregent in Ceurt toeday

2. bn'verificatian of receord it is feund that nene appeareéfU

en behalfiof the applicant on 11-8-2002, 5-2-2003, 2-5-2003, 858
| ~

and also #n 2-12-2003. As it appears, the applicant is no mere

intereste& to proceed with this case. The O.A. is accoerdingly

dismissedi for default, No erder as to costs.

Memoer(A)

DKN



